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SHRI S M BANERJEE (Kanpur)
I request the Labour Minister and the
Chief Commissioner Yesterday there
was teargas against the sweepers
May 1 request you to kindly convey
our feelings to the hon Mimster of
Flome Affairs to intervene in the
n atter and find out a settlement
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PROF MADHU DANDAVATE
(Rajapur) Though the sweeper popu-
lation 1s not directly involved in the
process of production if the city does
not remain clean and healthy, 1t 18
likely that the health of the rest of
the population such as industrial
workers will be affected and to that
extent our production equipment
would be adversely affected 1 sug-
gost that the Government should take
note of this. I do not want to make
any political capital out of this becaa e
the Jan Sangh iz assoclated with this
or that. Without bringing politics
into pictur:. .;Gwoum urge that the
Governmen wld act promptly and
see that justice is done d
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THE MINIS1ER O'F PARLIAMENT
ARY AFFAIRS AND SHIPPING
AND TRANSPORY (BHRI RAJ
BAHADUR) This is a matter which
concerns the health snd samtatiors of
the entire city, capital We do not
want to make any political capital
out of 1t we shull certain commum-~
cate to the Ministei» concerned the
feelings of the House expressed by
many Members

-
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SUPPLEMENTARY DEMANDS FOR
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R. GANESH): I am thankful to

the hon, Members who jave partici-

pated in this debate. Two of my
colleagues have already intervened
n the debate on the specific points
hon. Members raged, pertaining to
the Demands concerning thewr Minis-
tries and consequently, my responsi-
bility has been considerably lighten~-
ed.

Thas 1s the second batch of Supple~
mentary Demands during the present
financial year. The present bafch
of Supplementary Demands involve
an additional cxpenditure of Rs 30977
crores, of which Rs. 2,18 crores are on
Revenue  Account, Rs, 5541
ciores on Capatal Account
and Rs 252 18 crores for dibursement
of loans and advances. The addi-
tional requirements of Rs 30877
crores will be set off to the extent of
Rs 2387 crores on account of addi-
tional receipts and recoveries on
capital account The net cash outgo
ansing from these Surplementary
Demands for Grants would, thus
amounts to Rs 28590 crores Two
batcheg of Supplementary Demands
taken together will involve a total
net cash outgo of Rs. 333.22 crores.

The speeches of {he hon. Members,
Shri Nawal Kishore Sharma and Shri
Shukla and some other hon. Mem-
bers have provided the necessary
background in which these Supple-
mentary grants are being sought
from this hon. House, The House had
also the opportunity to discuss the
price situation and in the discussion
of the price situation, the entire
economy of the couniry was discuss-
ed by the House and, therein, the
Minster of Agriculture has explained
the agricultural situation. I am re-
ferning to this because one hon Mem-
ber, Shr1 Rao Birender Singh has said
that our emtire agricultural strategy
has farled. This 13 not a correct
statemenit of facts ‘'That, the House
knows, As a result of green vg-
volution we hsve able to  (Infer-
ruptions),
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) The prices h ve gone
up by 11 per cent VYou talk of 'rcen
revoluton'

SHRI K R GANESH He knows
only one revolution in which he has
failed failcq miserably

SHRI BHOGENDRA JHA (Jama-
gar) When we are thinking of im-
porting foodgrains, better we talk
less of green revolution

DR KAILAS (Bgmbay South)
You do not follow what he 13 saying
Please understand

SHRI JYOTIRMOY BOSU Your
Chief Mister, Mr Sidhartha Shan-
kar Ray, has rightly spoken out

SHRI K R GANESH 1 was re-
ferring to a speech of an hon Mem
ber about the failure of the entire
agricultural strategy As I was just
telling, during the price situation dis-
cussion the Agriculture Mister ex-
plamned that as a result of the stra-
tegy undertaken by the Government
we were i a position to have a stock
of 9 million tonnes of foodgramns It
1s a fact that there has been drought
it is also a fact that there has been
large-scale flood m this country, it is
something for which this Government
is not responsible To meet the crisis
the national calamities, as stated by
the hon Finance Mnister,—various
steps have been taken and one should
not overlook the progress that has
alieady been made m this direction
It 15 a fact that the face of Indian
agriculture has changed Nobody
say. that green revolution hag suc-
ceeded completely Thete are still
certain problems But nubody can
deny that Indian Agriculture has
changed and only those who want to
remain n their own positions wall
overlook this fact Itisa fact that
green revolution has got to go to
course grams There are valious prob-
jems which we have got to take into
account We have to take into account
changes due to land reforms Al
these things are being usttended fo
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The fact remains that due to the parti-
cular strategy adopted, certain pro-
giess has been made Our sclenhists
have proved and our farmery have
adapled themselves to the use of hugh-
yielding vaueties of seeds and 1t 18
found that they swt our own condi-
uons

283

As wc have succeedcd in the past
we have no doubt, we will be able to
succeed in the future and meet this
crisis which we are faced with today

Some Member« said that the entire
economy has gone out of gear Some
points were made that we are facing
tremendous monetary and other diffi-
culties These are wvarious yointa
which were already discussed when
we took up the Price-rice discussion

Sir the Indian economy has been
able to stand up and face stresses and
stramns forced on 1t It stood up to
the strain due to Bangladesh crisis
and 1t has got the capacity to stand
up agam and face the present situa-
tion What 1s needed 1s an element
of confidence We should mobihse all
the resources within the country so
that we may be able to meet this
crisis

The vely fact that we have devoted
so much for the purpose of crash pro-
gramme indicates that we are deter-
mined to leave na stone unturned in
this respect In regard to agriculture
and industry, in both the fronts, we
have iaken steps so as to strengthen
the economic bage so that we may be
able to tide over the situation

My frriend Mr N K Sharma said
about Rajasthan We have provided
quite 2 lot of substantial help to
Rajasthan and if something more is
necessary we will try to do what we
can within the allotted schemes

Shr1 Birender Singh Rao had ras-
ed another question with regard to
a small grant which we are seeking
The only pomnt that T wish to ‘malte
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ig that the Army Officer who was re-
tired on the advice and on the instru-
ctions of the Centrai Vigilance Com-
raigsioner.

The hon. Member from the DMK
had raised a question about the Salem
steel plant. I have it on the autho-
rity of the Minister of Steel and
Mines that now it is expected that
the Salem steel plant is expected to
be completed in six years, that is, by
the end of 1878 or early 1979, What
has been given here in the booklet is
a typographical error which I have
been asked to correct.

These are some of the pomnts which
hon. Members had raised. These
Demands relate to calling for the
approval of the House of various items
which go to strengthen the economy
of the country, and with the allotments
already available to the Government,
we shall be able to make an impact
and meet the situation that is there.

With these words, I commend these
Demands for the approval of the
House. 14,

SHRI BHOGENDRA JHA: He has
not answered some of the important
points that I had raised. 1 would
like to know whether our Govern-
ment ig advising the persons of
Indian origin residing in Uganda or
Kenya or such other countries to seek
British passport or British Indian

MR. DEPUTY-SPEAKER: In the
first place, this question does not re-
late to the Suppiementary Demands.

SHRI BHOGENDRA JHA: They
sre ooming, and if they do, naturally,
we shgll suppert....

MR. DEPUTY-SPEAKER: Secondly,

1 do no' think that there is any such
jtom, i the List .of Demands....

SHEI BHOGENDRA JHA: 1 had
ruised this in my speech,

SHRI S. M. BANERJEE (Kanpur):
There is a specific Demand relating
to relief to the people who are coming
from Uganda.

SHRI BHOGENDRA JHA: Then
there was a question about the crash
programme on which we were spend-~
ing Rs. 150 crores. This question had
been raised by the hon, Member from
Rajasthan also. Why not take advan-
tage of this and have early comple-
tion of the Rajasthan canal? Simi-
larly, the Gandak and the Western
Kosi canals could be completed so
that the gain can be durable and
dependable also.

Thirdly, there was a specific allega-
tion made against the Agriculture
Minister about his violating the Land
Ceiling Act in his own personal case.
There 18 a finding by the committee
appointed by the Assam Legisiature
that particularly in his own case, he
hag flouted the Land Ceiling Act, and,
therefore, there was a demand for his
resignation. Either the hon. Minister
of State in the Ministry of Finance
should reply or the Minister of Agri-
culture should reply or else the hon.
Finance Minister should reply

MR. DEPUTY-SPEAKER: I am
surry for my earlier observatian. 1
have seen the booklet, and I find
thdt there is a provision in regard fo
persons coming from Ugenda.

SHRI K. R. GANESH: As far as
the guestion of Uganda is concerned,
{ do not know how my hon. friend is
raiging this question. I do not know
tww it helps the Indian and Asian
residents who are leaving Uganda,
because what he is asking amiounts to
this, He wants to know whether the
Government of India have undvised
tzem that they should accept the
citizenship of the. ...

SHRI BHOGENDRA JHA: They
sought British citizenship on thelr
twn, That is cauting trouble today.
Again, the trouble is going to gxtemd



288 D&.G. (Gen),
1972-78

t Kenya and the day after fo-
miorrow it may spread to some other
country If they come, we shall re-
ceave them, but what 1s our advice
to them.

MR. DEPUTY-SPEAKER How can
the hon Mimmster say anything on
this? That 1s a much bigger question
than the question of Demands It 18
a big question of policy.

SHRI JYOTIRMOY BOSU But he
is also a big Minister.,

SHRI K R GANESH It 1 a very
dangerous question also, and I do not
think that 1n a situation hike this it
is the intention of the hon Member
1o provide an alibi to the acts that
are gomng on....

MR. DEPUTY-SPEAKER I think
it 18 best for Goveinment to think
about 1t. Let him not say anything
now,

SHRI K R GANESH Then he
had also talked about the crash pro-
gramme He has made a suggestion
about the various aother <chemes
which will help 1n increasing agricul-
tural production.

SHRI JYOTIRMOY BOSU I had
quoted extensive figures to show that
the money that was being given was
not being spent For instance, I had
referred to the amounts spent under
the crash programme for drought-

Prone aress.

SHRI X R GANESH Those mat-
ters are engaging continuously the
attention of the Planning Commission,
and on a national scale, provisions are
made as far as this 15 concerned . .

SHRI JYOTIRMOY BOSU- But
sedung s happemng. Are you satis-
fied with the reply, Sirf

SR BHOGENDRA JHA: Very
swrious alegations had been made
aguan the Agriculiure

2610 LS—10.
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SHRI K R. GANESH: He bas
made some specific charges a5 far as
the Minister of Agriculture s oon=
cerned The Mimster of Agriculture
was here He has taken note of that.
But I must clanify that Shri F. A,
Ahmed, Mimster of Agrreulturs, 1s
committed, as far as land reforms ave
concerned, and it is wrong to say that
he has been scuttling or was trying to
sabotage land reforms,

SHRI BHOGENDRA JHA: With-
out knowing it, he 15 contradicting me,

MR DEPUTY-SPEAKER: It be-
comes another debate now There 1s
an order of debate

SHRI BHOGENDRA JHA: I will
read only one scntence from the re-
ported 1ecommendation made unam-
mously by a Commattee appomted by
the Assam Legislature Jed by the
Revenue Minister of Assam The re-
port was submitted on 22 October,
1871 It reads.

“Shr1 Fakruddin Ali Ahmed who
was a member of the Cabinet at
that time and, therefore, had over-
all responsibility for implementa-
tion of the Government's policy
does not seem to have been helpful
m the quick and proper implemen-
tation of the ceithng law, particu-
larly 1in hus own case”,

This 15 the quotation.
SHRI S M BANERJEE rose—

MR. DEPUTY-SPEAKER:
please I am on my legs.

Order

SHRI JYOTIRMOY BOSU: This is
a serious matte”

MR. DEPUTY-SPEAKER: Ourder,
order I just want to draw attention
to the rule regarding cases like this.
This allegation has been made before.
I understapd it is pot made for the
firat time now in the course of the
debate.

SHR! BHOGENDRA JHIA: 0 i
made in the sodrse of thls detidte,
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MR. DEPUTY-SPEAKER: Let me
finish. It is on record. Nothing can
be done about it now. But I would
~just like to draw attention to the rule
which says:

“No allegation of a defamatory or
incriminatory nature shall be made
by a-member. against any person
unless the member has given pre-
vious intimation to the Speaker and
also to the Minister concerned so
that the Minister may be able to
make an investigation into the mat-
ter for the purpose of a reply”.

An allegation has been made. You
should have done it under this rule.
But it has been made and it is on re-
cord. I think the: next thing is that
Government will take note of this,
they will make such investigations as
necessary and come béfore the House
with a statement. I do not see how
you .can expect the Minister of State
in the Ministry of Finance now #fo
give a reply to that.

SHRI BHOGENDRA JHA: Let
Government come before the House
with a statement.

SHRI JYOTIRMO’& BOSU: This
was made long ago, once or twice be-
fore.

MR. DEPUTY-SPEAKER: Let us

not go on with this now.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Why did he not make
a stafc_ement last time?

SHRI JYOTI1:MOY BOSU:
are you anxious that they should fake
_shelter under your Table? Are you
g1v1ng them yawmng space “to take

'shelter .;. i3 7

“ MR DEPUTY SPEAKER No You

B cannot expect the ‘Minister of State.
g ) ‘in the‘ Fmance Mimstry to- “go

’ into

* that’ just nows" You have made an
allegatwn on:the’ floor ‘'of the House.
Government have taken note of it.

Why

It is for them to come torward antl
say what they have to make in the
matter. Nothing will come out of 1t1
just now. k :

SHRI S. M. BANERJEE: This alle~
gation has not been made by = Shri
Bhogendra Jha. He has in his wisdom.
read out from a particular report,
which was made in which this alle~
gation has been made by the members
of the Assam Legislature. ]

MR. DEPUTY-SPEAKER: All this .
is on record.

E ¢ i

SHRI S. M. BANERJEE: It is the J

finding of that Committee. I can™

understand the rule you quoted. No

opportunity was given to the  hon.'

member to make any allegation. He
was just reading from that report.

15 hrs. : '

MR. DEPUTY-SPEAKER: It comes
to the same thing. Now, all this is
before the Government and it is for

them to consider and come before the ‘
House if they want.

SHRI S. M. BANERJEE: They |
should resign. (Interruptions). |

MR. DEPUTY-SPEAKER: Natural-
ly; I cannot compel them. (Interrup-
tions). Order, please. Now, there
are certain cut motions moved by Mr. .
Jyotirmoy Bosu. Shall I put all of
them together to the House? :

SHRI JYOTIRMOY BOSU: If you '
so like.

MR. DEPUTY-SPEAKER:
put all of them together

I shall

All the cut motzons were.. put and
negatived R g

P

MR DEPUTY-SPEAKER The,
questlon is: ‘
: "That the rgspectnze §ypplemen~ !
“tary sums  not exceedmg the am-
oun“ts shown m the tI'urd column
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of the order paper be granted to the
President to defray the charges
which will come in course of paye-
ment during the year ending the
‘3lst day of March, 1973, in respect
of the following demands entered in
the second column thereof:—

*

Demands Nos. 53, 63, 113, 129,
131 and 136.”

The motion was adopted.

[The Motions tor Supplementary
Demancs tor Grants. which were ad-
wpted by the Lok Sabha, qre repro.
aycea delow—Ed}

Demand No. 53—Industries
“That a Supplementary sum not
exceeding Rs. 2,16,79,000 be granted
 to the President to defray the
charges which will come in course
of payment during the year ending
31si day of March, 1973, in respect
of ‘Indusiries’.”

DeMAND NoO. 63-—DEPARTMENT OF
REHABILITATION

“That a Supplementary sum not
wxceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
3ist day of March, 1973, in respect
of ‘Department of Rehabilitation’.”

Pemanp No. 113—L.0ANS AND ADVAN-
cts BY THE CENTRAL GOVERNMENT

“That a Supplementary sum not
exceeding Rs. -2.18,00,000 be granted
- to the President to defray the
«<harges which will come in course
» of paymient during the year ending
- 315t day of March, 1073, in respect
wof Loans und Advances by the
Ceniynl ﬁomnmt’

ppropriation 3 33
(No. 5) Bilt, 1972
Demanp .No. 120—OrurR CAPITAL

OuTLAY OF THE MINISTRY OF STERL AND

Mmzes

“That a Supplementary sum not
exceeding Rs. 48,51,93,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
31st day of March, 1873, in respect
of ‘Other Capital Outlay of the
Ministry of Steel and Mines'.”

DeEmanp No. 131—OrHER Carrrat
OUTLAY OF THE MINISTRY OF ToURISM
AND Civii. AVIATION

“That a Supplementary sum not
exceeding Rs. 6,89,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year endirg
381st day of March, 1973, in respect
of ‘Other Capital Outlay of the
Ministry of Tourism and Civil
Aviation’.”

Demanp No. 136--Carrrar  OvuTiAY
oN Posts AND TELEGRAPHS (NOT MET
FROM REVENUE)

“That a Supplementary sum not
exceeding Rs. 1,000 be granted
t0 the President to defray the
charges which will come in courss
of payment during the year ending
31st day of March, 1973, in respect
of ‘Capital Outlay on Posts and
Telegraphs (not met from Reve-

nue)'”

1501

APPROPRIATION (NO. 5) BILLS,
1972

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHBI X
R. GANESH): Sir, I beg to move for
leave to introduce a Bill to authorise
payment and appropiiation of certain
further sums from and out of the
Congolidated Fund of Indis for the
service of the. finangial yesy 1873-T8.

o Putiehed . 1 mmmmmmmmm mtu. Section 8, -

dated 37th mm

-
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